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O R D E R 
 

03.02.2020  Learned Counsel for Respondent- Operational Creditor wants 

to file Reply Affidavit. Reply Affidavit may be filed within 10 days.  

 Learned Counsel for Interim Resolution Professional submits that the 

Appellant and other Officials of LLP are not cooperating with the Interim 

Resolution Professional. Learned Counsel for the Appellant states that he will 

advise the Appellant to abide by the order dated 17.01.2020 and other provisions 

of Insolvency and Bankruptcy Code, 2016 (In short ‘IBC’). 

 Committee of Creditors has not been constituted. We may make it clear 

that if by next date the matter is not settled between the Appellant and 

Respondent No. 1, we will take up the matter on its merit and on the next date, 

we will vacate the orders with regard to not constituting the Committee of 

Creditors. 

 List the Appeal ‘for Admission (After Notice)’ on 20th February, 2020.   
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